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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 745 OF 2024

IN THE MATTER OF:

Siya Ram Mandal ...Applicant

Versus

Eldico Company & Ors ....Respondent(s)

WITH
ORIGINAL APPLICATION NO. 951 OF 2024

Rajpal Singh

...Applicant

Versus

li_QICO Company & Ors. ....Respondent(s)
N

/’ BAREILLY IN

“OMPLIANCE OF ORDER DATED 30.01.2025 PASSED BY
- THIS HON’BLE TRIBUNAL

The Respondent No. 3 Herein states as under
MOST RESPECTFULLY SHOWETH:
I, Ravindra Kumar aged about 43 years, presently posted as

District Magistrate District Bareilly, Uttar Pradesh, the deponent,

do hereby solemnly state and affirm as under: -

J
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That I am above mentioned officer of the answering Respondent
and is duly competent to file the present affidavit. That the
Deponent is well conversant with the facts and the circumstance
of the instant case and is competent to swear this affidavit.

1. That the Deponent has read and understood the contents
of the present affidavit. The averments made in the
Original Application which are not specifically admitted
hereunder to be considered to have been denied by the
Deponent.

2. That the deponent is posted as District Magistrate Bareilly
since 03.10.2023.

3. That this Hon’ble Tribunal in vide order dated 30.01.2025
was pleased to pass the following directions:

siaE an e The Counsel for the State has submitted
- that proceedings have been initiated for the
uy 1y 1 exchange of land of pond. The' State is required to
disclose under which provision of law such
/ proceedings are initiated and how a natural water
body can be filled up and permitted to be
exchanged with a land where no water body
exists. Learned Counsel for the State submits that
keeping in view the observations made above,
further reply by way of affidavit will be filed by
Respondent  No. 3-  District  Magistrate,
Bareilly........
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That the present additional affidavit is being filed in
respectful compliance of the order dated 30.01.2025
Passed by this Hon’ble Tribunal.

4. That in respectful compliance of order dated 30.01.2025
Passed by this Hon’ble Tribunal, the office of the deponent
through Additional District Magistrate (F/R) District Bareilly
issued an office letter no. 374/S.T.- 2025 dated
24"February 2025 and constituted a Joint Committee of
Administrative =Officials comprising of Sub Divisional
Magistrate Bareilly, Tehsildar Sadar, Bareilly and Naib
Tehsildar Bareilly and further directed to submit a factual
report. A copy of office letter no.374/S.T.- 2025 dated
24"February 2025 is annexed herewith and marked as
Annexure R-1.

-\at the aforesaid Joint Committee as constituted by the

N0
u%a\t\\“ \s

Y\e%“‘fg\s\\l“"’qﬁhich is recorded as a Jheel (lake) as per the revenue
Jo W
\ 650 B é( ’

5 %@NMEMcords on 22.03.2025 and observed that the catchment

office of the deponent inspected the alleged Gata No.508,

area of the said Jheel (lake) is surrounded by private
agricultural land. Further it was observed that the
construction work of the passage leading to the Jheel
(lake) has commenced and will be completed with in a
period of 3 months as informed by the respondent
company who is contructing the passage. The joint
committee also took recent photographs of the alleged
Gata No. A copy of report dated 22.03.2025 submitted by
the Joint Committee along with recent photographs to the
office of deponent is annexed herewith and marked as

Annexure R-2.
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6. That it is most res ' 141
pectfully submitted that proposal of land
exchange as per the clause 4(4) of the Government Order
No.  33/745/ek-1-2016-20(5)/2016 dated 03.06.2016
[which is annexed as Annexure R-7 to the affidavit dated
25" January 2025 filed by the deponent in the instant
case] was not taken into consideration and was not acted
upon as the respondent company executed a gift deed of
two parcel of lands dated 30.12.2024 to the Land
Management Committee of Gram Sabha Bilwa from which
s \(the approach road/passage for the Jheel (lake) has been
ade out and demarcated which is evident from the
otographs annexed with Annexure R-2.

registered as Jheel (lake) in the revenue records, is the
surrounding agricultural land and the primary source of
water is periodic rainfalls.

8. That it is further submitted that all earnest efforts are
being undertaken by the District Administration to ensure
that the ecological nature of Jheel (lake) is preserved.

9. That in the interest of justice the present additional
affidavit may be taken on record by this Hon'ble Tribunal.

DE ENT
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Verification

I, the deponent above némed do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no
part of it is false and nothing material has been concealed there
from.

On this 24day of Mar , 2025. ~
DEPONENT
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BEFORE THE NATIONAL GREEN TRIBUNAL | ZQKI2
PRINCIPAL BENCH, NEW DELHI L]

IN .

ORIGINAL APPLICATION NO. 745 OF 2024 '

IN THE MATTER OF:

Siya Ram Mandal ...Applicant >
Versus

Eldico Company & Ors ....Respondent(s)
WITH

ORIGINAL APPLICATION NO. 951 OF 2024

Rajpal Singh ...Applicant
Versus

ELDICO Company & Ors. ....Respondent(s)

AFFIDAVIT

I, Ravindra Kumar aged about 43 years presently posted as
District Magistrate Bareilly, Uttar Pradesh, do hereby

XA olemnly affirm and declare as under-
) fb\n’(s
b\ 1.That I am fully acquainted with the facts and

«circumstances and records of the case and thus competent

knowledge of facts and law.

3. The contents as stated above are true and correct to my
knowledge and belief.
Verification
It is verified at Bareilly on 26-03-2025 that the contents of
the present application are true and correct and nothing
has been concealed there from.

DEPO/§ENT
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n GOPS Map Camera B

Bilwa, Uttar Pradesh, India

Fc3p+cqj, Bilwa, Uttar Pradesh 243202, India
Lat 28.453552° Long 79.435181°
22/03/2025 11:41 AM GMT +05:30
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Bilwa, Uttar Pradesh, India
Fc3p+cqj, Bilwa, Uttar Pradesh 243202, India

Lat 28.453532° Long 79.435178°
22/03/2025 11:42 AM GMT +05:30
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;?I Ghanghora Plparla Uttar.Pra...
3 ‘~a'- Fc3p+xhr, Ghanghora Plpana Uttar Pradesh
243202;-India - .
Q_f S Lat 28.454689° Long 79 434316°
22/03/2025 1: 37 AM'GMT +05:30 -

Fc3p+xhr, Eﬁfﬁ’l ff’mﬂm SR 33T 243202, R
b i Lat 28. 454862° Long79.434111°
> 22/03/2025 11:36 AM GMT +05:30
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B||wa Uttar Pradesh lndla

Fc3p+cqj, Bilwa, Uttar-Pradesh 243202 India—-
! Lat 28. 45393° Long 79. 435061°

22/03/2025 112 39 AM GMT +05: 30
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B|Iwa Uttar Pradesh India—

: Fc3p+cq], Bilwa, Uttar Pradesh 243202, Indla
" Lat 28.453944° Long 79.435041°

8 22/03/2025:11:39 AM GMT +05:30-
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